EACTUAL AND ACTION TAKEN REPORT
OF JOINT COMMITTEE
IN OA 47/2021 (CZ)

Dr.Dharnendra Jain
VS
State of Madhya Pradesh & Ors.

COMMITTEE MEMBERS

3. Municipal Commissioner, Sagar (M.P.)

2. Regional Officer, Sagar (MP) Representative of State
Pollution Control Board, (M.P.)
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that nallah which are flowing into the lake should be taken on priority in view of the analysis report submitted
before us. Trapping of these nallah and pumping of the sewage to locations other than the lake should be L' /
reconsidered by the Municipality so that drainage from the sewage does not enter into the Sagar Lake. We have

also been informed that the identification anddemarcgﬁan of the lake boundary has been done and pillars/
manners has been affixed. In this behalf, we would direct that the Municipality as also the District Collector, Sagar
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to ensure that no building permission or any construction activity is allowed to take place within the boundary of
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Jake. This is irrespective of the ownership of the land. At the same time the Government as well as the
- lity shall not grant any building permission either within the lake boundary even if the same goes dry and
also within the restricted zone of the ‘No Construction Zone' in accordance with 'the T&CP guidelines of at least

eters from the boundary of the lake. The revenue record shall be maintained with regard to the Khasra
i&:;,e,, as also the sketch plan indicating the lake boundary and the “No Con:vtryclion Zone'. Tfn‘s must be done
at all times while considering any further application for grant of building permission. These conditions shall apply
1o both for permanent as well as the temporary structure. Wherever such permissions are granted (:-onsidering the
same beyond the lake boundary and 33 meters of “No Construction Zone' they shall be furlher subjected to be the
pollution norms and shall require clearance from the MPPCB so that no sewage etc. is allowed to enter into the
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SAGAR (M.p.)
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